ﬂ q IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
. -, ERNAKULAM k)
0.A. No. 434 1990
DATE OF DECISION__46290
K. Japnardhapan Pillai _ Applicant (s)
M/Se P'_ Santhe'illngam b ~ Advocate for the Applicant (s)
N- & - AYavivrdakshan
: Versus
UOI Secretary, M/O I & B Respondent (s)
. Advocate for the'Respondent (s)
CORAM:
The Hon'ble Mr. S. P. Mukerji, Vice Chairman
TheHoRbmhm. Ne. Dharmadan, Judicial Member
1. Whether Reporters ot local papers may be allowed to see the Judge_ment? ‘7(,,
2. To be referred to the Reporter or not? (W :
3. Whether their Lordships wish to see the fair copy of the  Judgement ? (WO
4.

To be circulated to all Benches of the Tribunal? (Y -

JUDGEMENT O

Hon'kle Shri S.P. Mukerji, Vice Chairman

A ' ) K
' We have heard learned counsel for both the parties.
3

and perﬁsed the documents. There is no order by which the

applicant seems to have been affected regarding his posting

at Trivandrum. The learned counsel also has not brought o:ut’

any re¢ent order to substantiate his apprehension that he is

| fovee
likely to be transferred out of Trivandrume. We see no megite

S~
in the applicatione. The application is dismissed.
| /-'-;’"’g:mv. . o
(N. Dharmadan) (S. P. Mukerji)
Judicial Member:; ‘ Vice Chairman
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CENTRAL ADMINLSTRATIVE TRIBUNAL
ERNAKULAM BENCH

Placed below is ‘a Review Petition filed byv

__fi Ez;f\a31661vﬁﬁ1iDV7 _ " (Applicant/.

ﬂe&p&n@em in GA/T—A- No. Auj4/ Go ) seeking a review of

the order dated 04 5 passed by this.Tribunal in the

above noted case.,

I

~ As per Rule 17(ii) and (iii), a review petition shall

and Junless ordered otherwise by the Bench cohcefogd,,a're;
' of -

petition shall be disposedAby circulation where the Bench

may\either dismiss the petition or direct notice to be issued to -

ﬁhe‘opposite party.

The Revieu petltlon is therefore, submitted for orders

A‘of“ the Bench consisting of #Dm &?AM fPﬁWQMA 2 V (

Gond va Sha N-bf\m-mwéw | /’U/ngté/ /)

which- pronounced the order sought to be reviéued.
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Shri N, AraV1ndakshun’
" for petltloner(ReVLew Applicant)

Shr1 Madhusoodhanan-for scascC. ,
' : ﬁwu>h0&c&£h0v?5‘“7
In the. Oiiglné.Appllcatlon the applicant xxﬂLapproached

L
g this Tribuna] without challenging any of the orders before getting—
| b tre ArnrhAn

an order adversely aFfectlng his 1.1'1terest:..A We have considered

the matter at the adnlcslon stage itself and. dismxsé;the\eame.éL,

‘ WO
; Now phibfpplicant wantsﬁto review the order anc¢ reopen
the sameﬁw&%h this Review Application. We have heard the matter

and are satisfied that there is nothing wroqg'fn the, order ana

error apparent on the. face of record warrantlng lnter*erence

no
!

by this Tribunal exercicing the Jurlcdlctlon by way of rev1ew. o

- ~We make it clear that the Gismissal of this R.A. w111.not stand

in the way of the applicant-épproaching the Tribunal whenever

vt he gets an order adversely affecting his intereét.-

N zodbe_— sl e
(N,Dharmadan) 3577 (S.P.Mukerji)

Judicial Member Vice Chairman
: a ‘ 23.7.90 : '




